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In  
O.A. No. 551/2017 

 
This the 30th day of September, 2019 

 
Hon’ble Mr. A.K. Bishnoi, Member (A) 
Hon’ble Mr. R.N. Singh, Member (J) 

 
  Ram Dhan Gupta (Aged about 64 years) 
  S/o Late Shri Om Prakash Gupta, 
  R/o A-4, Golden Park, 
  Shiv Puri, Delhi-110 051 

…Petitioner 
  
  (By Advocate: Sh. A.K. Kaushik) 
 

VERSUS 
 

1. Ms. Aruna Sundararajan, 
Secretary, 
Ministry of Communications & IT, 
Sanchar Bhawan, 20-Ashoka Road, 
New Delhi-110 001 
 

2. Shri P.K. Purwar, 
Chairman & Managing Director, 
MTNL Corporate Office 
9-CGO Complex, Lodhi Road 
New Delhi-110 003. 
 

3. Shri A.K. Chandok, 
DGM (Cash & Tax) 
Mahanagar Telephone Nigam Limited  
MTNL Corporate Office 
9-CGO Complex, Lodhi Road 
New Delhi-110 003. 

…Respondents 
 

(By Advocates:Dr. Ch. Shamsuddin Khan for 
Respondent No. 1;  
Sh. Mohd. Faisal for Respondent No. 2 
and 3) 
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ORDER (Oral) 

Hon’ble Mr. R.N. Singh, Member(J): 

[ 

 Heard the counsels for parties. 

2. The present CP has been filed alleging wilful 

disobedience of directions of this Tribunal in OA No. 

551/2017 dated 06.09.2018. The operative portion of the 

order reads as under:- 

“12. In view of the aforementioned facts, the letter 

dated 26.12.2014 is set aside. The respondents are 

directed to pay Rs. 1,97,253/- to the applicant within a 

span of 90 days from the date of receipt of a certified 

copy of this order. I am however, not inclined to grant 

any interest on the said amount. The OA is allowed 

with these directions. No costs.” 

 

3. Learned counsel for the respondents submits that 

in pursuance of the directions of this Tribunal in the 

aforesaid order, the respondents have issued a cheque of 

Rs. 1,97,253/- in favour of the petitioner.  

Learned counsel for the petitioner as well as the 

petitioner, who is present in the court does not dispute 

the fact.  

4. In view of the aforesaid, we are satisfied that the 

directions of this Tribunal have been duly complied with 

by the respondents.  
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5. Accordingly, CP is closed. Notices are discharged.    

 

(R.N. Singh)        (A.K. Bishnoi) 
 Member (J)                       Member (A) 

   /akshaya/ 

 

 


